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Mr, J,¥. Kaushik ~ Counsel for the applicant,
Mr. 0,P. Soral - Counsel for the respondents.

This i3 a H{,*.:P. £iled for bringing the L[Rs, of
the deceased applicant on record., The respondents "have
contended that the 1@931 heirs of the deosased ap‘alicaﬁt

are not enrit’lad L Ao} any relief and the cause of act::!on
no ior

oy BUrYives. | The learned counsel for the applmmt
conce

the poﬁtioxls as contended by the respondents,
and does not

& M, P, for bringing the LJRs, on
record, The '71

w,’?. _is:.lac,cordingly dismissed and the T.’-\.

No, 2409/66 153 also éi:ism;saed s having abat
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